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i C Applicant in presence of Shri R.C.Rath,
learned Standing Counsel(cn whom a copy of
this OeA. has been served) appearing for
the Respondents., Since this O.A. is being
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thereon,

In this Original Application under
Section 19 of the A.T.Act, 1985, the Applicant,
has made a grievance that even though he is
discharging the duties of a Watchman since
1997, he is being the salaries/wages of
a Khalasi. It is his case that he has made
repeated representations to the authorities
under Annexure-3 series dated 24.2.1999,
20 «8.2001 and 5.4.2002 and that since no heed
has been paid to his griegyances as raised in
those representations, he has approached this
Tribunal for redressal of his grievances,

It is the duties of the authorities
to redress the grievances of its employees,
as the Applicant in this case, at the earliest
dispatch; which apparently has not been done
in the instant case. In the said premises,

this O.A. is disposed of with direction to

Respondents to consider the grievances of the

sy

Applicant as raised in his representations

vide Annexure-3 series as well as raised in

this O.A, and communicate their decision to

the aApplicant by the end of March/03.

This O.A. is disposed of accordingly
at the admission stage, No costs,

Send copies of this order to
Respondents/along with copies of this O.A.,
and free copies of this order be handed
over to the learned counsels of both sides,

A copy of this order be also sent

to the Deputy Chief Personnel Off jicer(Con.)

SeEJRailway, Chahdrasekharpur, Bhmbaneswar

along with a cony of thé O.a. for compliance.l




Advocate for the Applicant undertakes to
file an extra copy of the O«A. for the above purpose,
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by 13.1.2003. [ 2%
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